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FROM THE DESK OF THE
CHIEF JUSTICE OF INDIA

/a" he Supreme Court of India has completed 65 years as a custodian of

Constitution of India. The review of 65 years of its existence reflects that this

Court has discharged its responsibilities of upholding the spirit of the

Constitution magnificently. The success of Indian Judiciary on the Constitutional front is

unparalleled and its contribution in enlarging and enforcing human rights is universally

appreciated. Indian Courts are held in high esteem not only by developing, but, by developed

countries as well. It is time to weigh the contribution of this Court made to the cause of justice and
its efforts in balancing the diverse interests and upholding the sovereignty and integrity of India.

The purpose of Annual Report is to highlight the organization's accomplishments as a whole. The
first Annual Report of Supreme Court of India was released in the year 2003-04 and thereafter, the
successive Annual Reports were published every year till the year 2008-09 both in “Print” and
“Online” version. It is signifying to note that the Annual Report published earlier by the Supreme

Court were received well by one and all, not only within the country, but also at international level.

In a democratic system of governance, information is empowerment since it promotes
transparency, integrity and accountability. Free flow of information not only enlightens our people,

but it also enables them to form an informed opinion on the functioning and efficacy of our Public



Institutions. It is because of this reason the decision to republish the “Annual Report” of the Court
has been taken.

It would not be a very tall claim when we say that no other judicial institute in the world has acquired
the kind of respect, creditability and faith of the people anywhere else in the world in a short span of
65 years as the Indian Supreme Court. An Overview of the Supreme Court, its jurisdiction and
activities on the judicial as well as on the administrative side have been documented in this Annual
Report for the benefit of legal fraternity.

In order to make the judicial system more effective, computerization has been introduced at all
levels in the Court, Chapter 6 reflects the computerization activities in the Registry to facilitate the
effective and speedy justice.

The Supreme Court has extended its frontiers by taking an active role in judicial training and legal
education through National Judicial Academy (NJA), Bhopal and Indian Law Institute (ILI), New
Delhi. NJA, Bhopal is organizing the continuing Legal Education programs for the Judges so that
they can serve the people more effectively by updating themselves in the new emerging areas of
law. Activities of the NJA, Bhopal and ILI, New Delhi in the field of Judicial Training and Legal
Education respectively have also been included in this monograph.

The continuing need to access to justice in Indian society requires adoption of both modern and
traditional processes better suited to Indian conditions. The Legal Services Authority at all levels is
making vigorous efforts to encourage reliance on Alternative Dispute Resolution (ADR) methods.
Special emphasis has been placed on the organization of Lok Adalats to provide a convenient
forum for resolving disputes pertaining to accident compensation claims, family disputes and
deficiency in the delivery of public utility services. Civil Judges are also statutorily empowered to
refer ongoing cases for their resolution through methods such as Mediation, Negotiated
Settlements and Permanent Lok Adalats. Activities of NALSA, Supreme Court Mediation and
Conciliation Project Committee and Supreme Court Legal Services Committee have been

enumerated in this Report for the awareness and benefit of legal fraternity.



In the end, | would like to express my deep gratitude for the contributions made by my Brother and
Sister Judges in upholding the tradition of this great institution. | must also congratulate the
Judges of the High Courts and the members of the Subordinate Judiciary whose tireless efforts
have kept the faith and hope of the people alive in our judicial system. The commendable service
being rendered by officers and staff members of the Registry is also worth recognition. | would like
to express my gratitude to the Members of the Bar for their valuable contribution in the proper
discharge of the functions of this Court. | am sure, the goal of speedy justice to the needy can be
achieved by collective efforts and thinking of the three pillars of the State i.e. the Executive, the
L egislature and the Judiciary, with combined and concerted efforts of the Bench and the Bar.

I deem it my proud privilege to release the Annual Report 2014 of the Supreme Court of India.

v-—“ - L - '7 ‘ \
H.L. Dattu
Chief Justice of India

New Delhi, March 11, 2015
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JUSTICE H.L. DATTU

Chief Justice of India

Born on December 03, 1950. Enrolled as Advocate on October 23, 1975. Practiced at Bangalore in Civil, Criminal,
Constitutional and Taxation matters. Was High Court Government Pleader for Sales Tax Department from 1983 to
1990, Government Advocate from 1990 to 1993, Standing Counsel for Income Tax Department from 1992 to 1993 and
Senior Standing Counsel for Income Tax Department from 1993 to 1995. Appointed as Judge of the High Court of
Karnataka on December 18, 1995. Appointed as Chief Justice of the High Court of Chhattisgarh on February 12, 2007.
Transferred to the High Court of Kerala and assumed charge of the Office on May 18, 2007.

Appointed as a Judge of the Supreme Court of India on December 17, 2008. Elevated as the Chief Justice of India on
September 28, 2014 and is Chairman, National Judicial Academy; Patron-in-Chief, National Legal Services Authority;
President, Indian Law Institute; President, ILA, Regional Branch, India; Chancellor, National Law School of India
University, Bangalore; Chancellor, West Bengal National University of Juridical Sciences, Kolkata; Pro~Chancellor,
University of Delhi; Visitor, Hidayatullah National Law University, Raipur, Chhattisgarh; Visitor, National Law School
University, Jodhpurand Visitor, Dr. Ram Manohar Lohia National Law University, Lucknow, Uttar Pradesh.

Due to retire on December 03, 2015 (F/N)



JUSTICE T.S. THAKUR

Born on January 04, 1952. Enrolled as a Pleader in
Octaber, 1972. Joined the Chamber of his father Late Shri
D.D. Thakur, a leading Advocate and later, a Judge of High
Court of J & K. Practiced in Civil, Criminal, Constitutional,
Taxation and Service matters in the High Court of
Jammu & Kashmir. Elected as President of the Bar
Association in 1986. Designated as a Senior Advocate in
the year 1990. Appointed as an Additional Judge of the
High Court of J & Kon February 16, 1994. Transferred as
Judge of the High Court of Karnataka in March, 1994.
Appointed as a permanent Judge in September, 1995.
Transferred as a Judge of the High Court of Delhi in July
2004. Appointed as Acting Chief Justice of Delhi High
Court on April 09, 2008. Took over as Chief Justice of the
High Court of Punjab and Haryana on August 11, 2008.
Elevated as a Judge of the Supreme Court on November
17,2009,

Took over as Chairman, National Legal Services
Authority in October 2014.

Duetoretire on January 03,201 7(F/N).




JUSTICE ANIL R. DAVE

Born on November 19, 1851. Did B.Com., LLM., ACA
(Chartered Accountant). Recipient of National Scholarship
for LL.M. Studies. Enrolled as an Advocate on July 25,1976.
Appointed as Solicitor to the Government of Gujarat and
Additional Government Pleader, Gujarat High Court from
April 1886 to August 1894, Appeared before the High Court
for several statutory bodies like Gujarat Public Service

Commission, GEER and for several District Panchayats. -
Was part-time Lecturer in Sir L. A. Shah Law College from % . ", S 1

1976 to September 1995. Also taught LLM. Students. = - !
Elevated to the Bench of Gujarat High Court as Additional S .
Judge on September 18, 1995 and confirmed as ™ A +
Permanent Judge on June 18, 1997. Appointed as Chief

Justice of Andhra Pradesh High Court on January 07, 2008 .ﬁ-———-&

(F/N). Assumed charge as Chief Justice of Bombay High
Court on February 11, 2070. Elevated as a Judge of the
Supreme Court of India on April 30, 201 0.

Was Patron and Chairman of the Advisory Council of
International Centre for Alternative Dispute
Resolution (ICADR), Regional Centre,
Hyderabad; Chancellor of NALSAR
University of Law, Hyderabad; Visitor of
Gujarat National Law University,
Gandhinagar, Gujarat and visitor of
Rajiv Gandhi National University of
Law, Patiala, Punjab.

Due to retire on November 18, 2016
(F/N).



JUSTICE SUDHANSU JYOTI MUKHOPADHAYA

Born on March 15, 1950. |Is the son of Late Sarojendu
Mukherjee. Obtained his LL.B Degree in 1979 from Patna
University. Enrolled as an Advocate on May 18, 1979.
Practiced at Patna and Ranchi Bench of Patna High Court
in Constitutional, Service, Civil and Criminal matters. Was
designated as Senior Advocate in February, 1993.
Appointed as aPermanent Judge of the PatnaHigh Court
on November 08, 1994. As a Judge, decided important
Civil and Constitutional cases. Appointed as Judge of the
Jharkhand High Court w.e.f. November 15, 2000.
Functioned as Acting Chief Justice of Jharkhand High
Court from August 26, 2004 to March 01, 2005,
September 08, 2005 to December 03, 2005 and June 10,
2006 to August 28, 2006. Transferred to Madras High
Court on August 31, 2006. Functioned as Acting Chief
Justice of Madras High Court from May 09, 2008 to May
18, 2008. Assumed charge as the Chief Justice of High
Court of Gujarat on December 08, 2009. Elevated as a
Judge of the Supreme Court of India on September 13,
2011.

Due toretireon March 14,2015 (F/N).



JUSTICE JAGDISH SINGH KHEHAR

Born on August 28, 1952. Enrolled as an Advocate in
1979. Practiced mainly in the Punjab and Haryana High
Court, Himachal Pradesh High Court and the Supreme
Court of India. Appointed as Additional Advocate
General, Punjab, in January 1992. Designated as Senior
Advocate in February, 1995. Was Senior Standing
Counsel, Union Territory, Chandigarh, standing counsel
for Universities of the area, Corporate Bodies and a large
number of companies and co-operative organizations.
Elevated to the Bench of High Court of Punjab and
Haryana, at Chandigarh, on February 08, 1999.
Appointed as Acting Chief Justice of the Punjab and
Haryana High Court at Chandigarh twice i.e., we.f.
August 02, 2008, and again, w.e.f. November 17, 2009.
Elevated as Chief Justice of the High Court of
Uttarakhand, at Nainital, on November 29, 2009.
Assumed charge as Chief Justice of High Court of
Karnataka on August 08, 2010. Appointed as a Judge of
the Supreme Court of India on September 13,2011.

Duetoretire on August 27,2017 (F/N).




JUSTICE DIPAK MISRA

Born on October 03, 1953. Enrolled as an Advocate on
February 14, 1977. Practiced in Constitutional, Civil,
Criminal, Revenue, Service and Sales Tax matters in the
Orissa High Court and the Service Tribunal. Appointed as
an Additional Judge of the Orissa High Court on
January 17, 1996 and transferred to the Madhya Pradesh
High Court on March 03, 1997. Became permanent
Judge on December 19, 1997. Assumed charge of the
office of Chief Justice, Patna High Court on
December 23, 2009 and charge of the office of the Chief
Justice of Delhi High Court on May 24, 2010, Elevated as
a Judge of the Supreme Court of India on
October 10,2011.

Dueto retire on October 02, 2018 (F/N).



JUSTICE JASTI CHELAMESWAR

Born on June 23, 1953 at Pedda Muttevi, Movya Mandal
in Krishna District of Andhra Pradesh, India. Early
education upto Class XIl was in Hindu High School at
Machilipatnam in Krishna District. Graduated in Science
(Physics) from Madras Loyola College. Graduated in Law
from Andhra University, Visakhapatnam, in 1976.
Designated as Senior Counsel in the year 1995,
Appointed as Additional Advocate General on
October 13, 1995. Elevated as Additional Judge of the
High Court of Andhra Pradesh on June 23,1997 and as
Judge w.e.f. May 17, 1999, Elevated as Chief Justice of
Gauhati High Court on May 03, 2007. Transferred to
Kerala High Court and assumed charge as Chief Justice
of Kerala on March 17, 2010. Elevated as a Judge of the
Supreme Courtof India on October 10,2011.

Duetoretireon June 22,2018 (F/N).



JUSTICE FAKKIR MOHAMED IBRAHIM KALIFULLA

Born on July 23, 1851 in Karaikudi, Is the son of late Mr,
Justice M. Fakkir Md., former Judge of the Madras High
Court and grandson of Khan Bhahadur P. Kalifulla Sahib,
a former Diwan of Pudukkettai. Enrolled as an advocate
on August 20, 1975, Became a permanent Judge of the
Madras High Court on March 02, 2000. Assumed the
office as Chief Justice of Jammu & Kashmir on
September 18,2011. Elevated as a Judge of the Supreme
Courtofindiaon April 02,2012,

In the Madras High Court, he pronounced the landmark
Jjudgment relating to introduction of Vedic Astrology as a
course of scientific study in Indian Universities, and the
same was approved by the Supreme Court. Rendered
very many landmark decisions on issues of national
importance at the Supreme Court, some notable ones
being Maharshi Mahesh Yogi Vedic Vishwavidyalaya vs.
State of M.P. (Education), Rai Sandeep v. State of NCT
(Sterling Witness), Ashok Shankarrao Chavan v. Dr.
MadhavraoKinhalkar & Ors. (Election) and the like.

Duetoretireon July 22, 2016 (F/N).



JUSTICE RANJAN GOGOI

Born on November 18, 1954. Alumn| of St. Stephen's
College, Delhi. Did his LL B. from the Campus Law Centre,
University of Delhi. Joined the Bar in 1978. Practiced
mainly in the Gauhati High Court. Appointed as
Permanent Judge of Gauhati High Court on
February 28, 2001. Transferred to Punjab and Haryana
High Court on September 09, 2010. Appointed as Chief
Justice of Punjab and Haryana High Court on
February 12, 201 1. Elevated as a Judge of the Supreme
Court on April 23, 2012.

Duetoretireon November 17,2019 (F/N).




JUSTICE MADAN B. LOKUR

Born on December 31, 1953. Did his B.A. History (Hons.)
from St. Stephen's College, Delhi University in 1974 and
LL.B. from Faculty of Law, Delhi University in 1977, Was
Additional Solicitor General of India from July 14, 1998.
Elevated as Additional Judge of Delhi High Court from
February 19, 1999 and permanent Judge from
July 05, 1999, Appointed as Acting Chief Justice of the
Delhi High Court from February 13, 2010. Appointed as
Chief Justice of Gauhati High Court from June 24, 2010
and of High Court of Andhra Pradesh from
November 15,2011. Elevated as a Judge of the Supreme
Court of India from June 04,2012.

Has interest in judicial reforms, computerization of
courts, judicial education, legal aid and services, juvenile
justice and ADR. Is Member, Mediation & Conciliation
Project Committee of the Supreme Court of India from
2005 and Judge-in-charge of the E-Committee of the
Supreme Court from 2012. |s one man Committee on
effective implementation of the Juvenile Justice
(Care and Protection of Children) Act, 2000,
from 2013.

Due to retire on December 30, 2018
(F/N).



JUSTICE M.Y. EQBAL

Born on February 13, 1951 at Ranchi. Graduate in
Science and accomplished LL.B. with Ist Class
Distinction (Gold Medalist) in 1974. Started practice from
the Civil Court and also worked as a Government Pleader,
Government Advocate and standing counsel for almost
all instifutions ie Insurance companies, Financial
institutions, Universities, Electricity Board, Housing
Board.

His profound knowledge of law and unfaltering courage
led to his elevation to the Patna High Court on
09.05.1996, and on 15.11.2000 he became Judge of the
Jharkhand High Court, where he was also appointed as
its Acting Chief Justice.

He was also Judge-In-charge of Jharkhand Judicial
Academy; Chariman, Jharkhand Human Rights
Commission and Executive Chariman of Jharkhand
State Legal Services Authority. His outstanding blend
of scholarship as an efficacious speaker is evident
on the various papers he had presented on
variegated facets of law. Elevated as Chief
Justice of Madras High Court on
11.06.2010. Elevated as a Judge of the
Supreme Courtof indiaon 24.12.201 2,

Due to retire on February 12, 2016
(F/N).



JUSTICE V. GOPALA GOWDA

Born on October 06,1951 at Peddur, Chikkaballapor
District in Karnataka as son of late Shri D. Venkate Gowda
and Smt. Subbamma. Did his B.Sc., LL.B. Enrolled as an
Advocate on November 14, 1975 and started practice
from 1979 at Bangalore. Was Part-time Assistant
Professorin V.V. Puram Law College from 1983-1991 and
University Law College, Bangalore in 1986-87. Standing
Counsel for Bangalore Mahanagara Palike from 1983 to
1993, 1995-1997 and Karnataka Public Service
Commission from 1995 to June 11, 1997. Member of the
Karnataka State Bar Council and Chairman of Enrolment
Committee from 1995 to June 117, 1997. Elevated as an
Additional Judge of Karnataka High Court on
June 11,1997 and became permanent Judge on June
03,1999. Was Executive Chairman of Karnataka State
Legal Services Authority from June 23, 2006 to
March 23, 2010 and Member of the N.L.S.A,, New Delhi
from January 07, 2009 to January 06, 201 1. Appointed as
Chief Justice of the Orissa High Court on March 25, 2010.
Elevated as Judge of the Supreme Court on
December 24,2012,

Duetoretireon October 05,2016 (F/N).




JUSTICE VIKRAMAJIT SEN

Born on December 31, 1950. Passed ISC in the First
Division from St. Xavier's School, Delhi. Graduated from
St. Stephen's College with Honours in History. Did LL.B
from Faculty of Law, Delhi University in First Division and
was awarded several prizes. Captained Faculty Teams in
Basketball and Tennis. Practiced in all the Courts in Delhi
in civil, arbitration and commercial disputes. Appointed
as Judge of Delhi High Court in July, 1999. Appointed as
Chief Justice, High Court of Karnataka in the year 2011-
2012. Elevated as a Judge of the Supreme Court on
December 24,2012,

Addressed-South Asia Forum for Infrastructure
Regulation Workshop, 2002 in Bangladesh; UNESCAP's
Conference on "Harmonized Development of Legal and
Regulatory Systems for E-commerce in Asia and the
Pacific", 2004 Thailand; GIPA Session on enforcement of
Intellectual Property Rights’ in 2007 organized by USPTO
in Washington D.C.; Session Chairman, Third Malta
Judicial Conference 2009; Addressed the 'International
Family Justice and Judicial Conference for Common
Law and Commonwealth Jurisdiction’, 2009 England,
“International Judicial Conference on Cross-Border
Family Relocation” Washington D.C. 2010; '3rd Meeting
of the Working Party on Mediation in the Context of the
Malta Conference'in Canada; Co-Moderator, Hong Kong
Mediation Council and Hong Kong International
Arbitration Centre; Chairperson, Delhi High
Court Arbitration Centre; Member,
NALSA and Executive Chairman,
DLSA; Chairman, Unlawful
Activities (Prevention)
Tribunal and Vice-
President, India
International Law
Foundation, New
Delhi.

Due to retire on
December 30, 2015
(F/N).



JUSTICE PINAKI CHANDRA GHOSE

Born on May 28, 1952 at Kolkata in a lawyers’ family.
Graduated in Commerce from St. Xavier's College,
Calcutta. Obtained LL.B. degree from University of
Calcutta and Attomey-at-Law from Calcutta High Court.
Enrolled himself with Bar Council of West Bengal on
November 30, 1976. Practiced in Civil, Commercial,
Arbitration, Constitutional and Company matiers, both in
Original and Appellate Side of the Calcutta High Court.
Elevated as a permanent Judge of Calcutta High Court on
July 17, 1997. Assumed charge as Acting Chief Justice of
Andhra Pradesh High Court on June 25, 2012. Appointed
as Chief Justice of Andhra Pradesh High Court on
December 12, 2012, Elevated as a Judge of the Supreme
Court of Indiaon March 08,2013.

DuetoretireonMay 27,2017 (F/N).



JUSTICE KURIAN JOSEPH

Born on November 30, 1953. Educated at St. Joseph's U.P
School, Chengal, Kalady, St. Sebastin's High School, Kanjoor,
Bharatha Matha College, Thrikkakara, Sree Sankara College,
Kalady and the Kerala Law Academy Law College,
Thiruvanathapuram. Member of the Academic Council,
Kerala University (1977-78), General Secretary Kerala
University Union (1978), Senate member of Cochin
University (1983-85). Began legal practice in 1979 in the
High Court of Kerala. Appointed as Govermment Pleader
(1987), Additional Advocate General (1994-96) and
designated Senior Advocate 1996. Elevated as Judge of the
High Courtof Kerala on July 12, 2000. Served twice as Acting
Chief Justice of the High Court of Kerala. Appointed as Chief
Justice of High Court of Himachal Pradesh from February
08, 2010 to March 07, 2013. Elevated as a Judge of the
Supreme Court of India on March 08, 2013.

Was President, Kerala Judicial Academy (2006-08);
Chairman of Lakshadweep Legal Services Authcrity (2008),
Chairman, Kerala High Court Legal Services Commitiee
(2006-09); Executive Chairman, Kerala State Legal
Services Authority (2009-10); Executive
Committee Member, National University
of Advanced Legal Studies, Kochi
(2009-10).

Due to retire on Novemnber 29,
2018 (F/N).



JUSTICE A.K. SIKRI

Born on March 07, 1954. Had brilliant academic record.
Stood third in Higher Secondary. Gold Medalist in LL.B.
and LL.M. Was President of CLC, Delhi University and
Member of Academic Council. Received scholarships
from 9th Standard till LLM. Joined Bar in July, 1977.
Specialized in Constitutional, Labour-Service, and
Arbitration Matters. Was counsel for numerous Public
Sector Undertakings, Educational Institutions, Banks etc.
Was part-time lecturer in Law Faculty Was Vice-
President, Delhi High Court Bar Association. Designated
as Senior Advocate in 1997. Appointed as Judage of Delhi
High Court in July, 1999 and Acting Chief Justice in
October, 2011. Elevated as the Chief Justice of Punjab
and Haryana High Court in Septermnber 2012. Elevated as
aJudgeto the Supreme Courton April 12, 2013.

Has attended/chaired various national and international
conferences and presented papers therein. Many
published articles in magazines/journals. Was chosen as
one of the 50 most influential persons in Intellectual
Property in the world by Managing Intellectual Property
Association (2007). Conferred Doctorate of Laws,
Honoris Causa, by Dr. Ram Manohar Lohiya National Law
University, Lucknow.

Duetoretire on March 06,2019 (F/N).




JUSTICE S.A. BOBDE

Born on April 24, 1956 at Nagpur, Maharashtra, son of
Shri Arvind Shriniwas Bobde. Took B.A. and LL.B. degrees
from Nagpur University. Enrolled on the Roll of the Bar
Council of Maharashtra in 1978, Practiced Law at the
Nagpur Bench of the Bombay High Court with
appearances at Bombay before the Principal Seat and
before the Hon'ble Supreme Court of India for over 21
years. Designated as Senior Advocate in 1998. Elevated
to the Bench of the Bombay High Court on March 29,
2000 as Additional Judge. Appointed as Chief Justice of
Madhya Pradesh High Court on October 16, 2012.
Elevated as a Judge of the Supreme Court of India on
April12,2013.

Duetoretire on April 23,2021 (F/N).




JUSTICE SHIVA KIRTI SINGH

Born on November 13, 1951. Grandfather Late Krishna
Kumar Singh of Village Narendrapur, PS. Ander, District
Saran (now Siwan), Bihar had a modest Zamindari.
Father Late Shambhu Prasad Singh, retired as a senior
most Judge of Patna High Court in January, 1979. Uncle,
late Uma Kant Pd. Singh became a martyr in front of
Patna Secretariat during Quit India Movement in August
1942. Maternal grandfather Late B.P. Sinha was Chief
Justice of India from 1959 to 1964. Did his schooling
from Sainik School Tilaiya, Graduation in Political
Science from Patna College, Post Graduation from Patna
University and LL.B. from Patna Law College, all in First
Division. Enrolled as an Advocate on March 17, 1977 and
designated Senior Advocate on January 17, 1990.
Practiced in Patna High Court in Civil, Criminal, Service
and Constitutional matters. Served as counsel for Bihar
State Electricity Board for several years. Elevated as
permanent Judge of Patna High Court on December 29,
1998. Served as Executive Chairman of Bihar State Legal
Services Authority from March 07, 2006 to October 16,
2012. Appointed as Acting Chief Justice of Patna High
Court in May 2009 for about four months, again in
September 2009 for about same period and forthe
third time in May 2010 for a lesser period.
Transferred to Allahabad High Court on
Octeber 17, 2012. Appointed as Acting
Chief Justice of Allahabad High Court on
November 20, 2012 and as Chief
Justice on February 04, 2013.
Elevated as a Judge of the Supreme
Courton Septemnber 19,2013.

Due to retire on November 12, 2016
(F/N).




JUSTICE CHOCKALINGAM NAGAPPAN

Born on October 04, 1957, Hails from Karur and had his
school education at Karur. Did his Pre-University Course
in St.Joseph's College, Trichy and completed his B.Sc.
Degree in Chemistry at Madura College, Madurai. Studied
Law Course in Madras Law College and secured Third
Rank in the Final University Examination in April, 1874.
Did his M.L. Course in Criminal Law and secured First
Rank in 1977. Practiced as Junior Advocate under Sri
K.Parasaran, Former Attorney General of India. Was a
Part-Time Professor in Madras Law College for 7 years.
Directly recruited as District and Sessions Judge in 1987
and worked as District and Sessions Judge at Cuddalore,
Salem and Coimbatere. Worked as the Special Officer,
Vigilance Cell, Madras High Court. Elevated as a Judge of
Madras High Court on September 27, 2000. Appointed as
a permanent Judge on September 20, 2002. Appointed
as the Chief Justice of the Orissa High Court on
February 27, 2013. Elevated as a Judge of the Supreme
Courtof India on September 18, 2013.

Due to retire on October 03, 2016 (F/N).




JUSTICE R.K. AGRAWAL

Born on May 05, 1953. Hails from Uttar Pradesh. Did
his Law from Allahabad University. Enrolled as
Advocate on August 14, 1976. Joined the chamber
of his father Sri Raja Ram Agrawal, Senior Advocate
and former Advocate General of Uttar Pradesh on
civil side. Dealt with Constitutional, Company,
Service, Educational and Taxation matters. Worked
as Standing Counsel of the Income Tax Department
of the Government of India and number of
corporations and institutions. Was Joint Editor of
U.P. Tax Cases. Elevated as permanent Judge of the
Allahabad High Court on February 05, 1999.
Appointed as Acting Chief Justice of the Madras
High Court on February 07, 201 3. Appointed as Chief
Justice, High Court of Madras on October 24, 2013.
Elevated as a Judge of the Supreme Court of India on
February 17,2014.

Duetoretire on May 04,2018 (F/N).




JUSTICE N.V. RAMANA

Born on August 27, 1957 in an agricultural family in
Ponnavaram Village, Krishna District. Did his B.Sc., B.L.
Enrolled as an Advocate on February 10, 1983. Practiced
in the High Court of Andhra Pradesh, Central and Andhra
Pradesh Administrative Tribunals and the Supreme
Court of India in Civil, Criminal, Constitutional, Labour,
Service and Election matters. Specialized in
Constitutional, Criminal, Service and Inter-State River
laws. Functioned as Panel Counsel for various
Government Organizations, Additional Standing Counsel
for Central Government, Standing Counsel for Railways
in the Central Administrative Tribunal at Hyderabad, and
as Additional Advocate General of Andhra Pradesh.
Appointed as a permanent Judge of the Andhra Pradesh
High Court on June 27, 2000. Functioned as Acting Chief
Justice of Andhra Pradesh High Court from
March 10, 2013 to May 20, 2013. Participated in several
National and International Conferences held in India and
abroad and submitted papers on various topics of legal
importance. Elevated as the Chief Justice of Delhi High
Court on September 02, 2013. Elevated as a Judge of the
Supreme Court of India on February 17,2014.

Duetoretire on August 26,2022 (F/N).



JUSTICE ARUN MISHRA

Born on September 03, 1955. Did his B.Sc., MAA,, LL.B.
Son of Justice H. G. Mishra, Judge, M. P. High Court.
Called tothe Barin 1978. Practiced in constitutional, civil,
industrial, service and criminal matters. Elected as
youngest Chairman of Bar Council of India (1998-99).
Also Vice-Chairman of BCl and M.P. State Bar Council.
Elected to Bar Council of M.P. in 1989 and 1995. In the Bar
Council, worked for improvement of legal education.
Appointed as Judge of the High Court of Madhya
Pradesh on October 25, 1999. Was Administrative Judge
of Madhya Pradesh High Court, and Chairman, State
Legal Services Authority of Madhya Pradesh. Appointed
as the Chief Justice of Rajasthan High Court on
November 26, 2010, Appointed as the Chief Justice of the
High Court at Calcutta on December 14, 2012. Decided
approx. 97,000 cases as Judge of High Courts of
M.P/Rajasthan/Calcutta. Elevated as a Judge of the
Supreme Court of India on July 07,2014,

Co-chaired All India Meet of Development of Law
curriculum which introduced 3 and 5 year courses of
LL.B. in the year 1998-1999 in order to improve the
quality of legal education. During his Chairmanship, Bar
Council of India decided to close the evening Law
Colleges and also decided that 5 years Law Course
should be started instead of 3 years Course in all the
colleges, More than two hundred sub-standard law
colleges were closed by BCI, and to maintain dignity of
profession, a large number of disciplinary cases

were decided. Also, amount of medical
aid to lawyers was enhanced.
Drafted and implemented
Foreign Law Degree
Recognition Rules of
1997 wunder
Advocates' Act,
1961; Bar Council of
India Employees'
Service Rules,
1996 and Rules
pertaining to

Foreign Lawyers Conditions of Practice in India.
Remained Chairman of General Council of National Law
School of India University, Bangalore, from May 15, 1998
to October 24, 1999 and continues to be a Member, Led
Indian Bar delegation to the Common Wealth Law
Conference of "Common Wealth Countries” held at
'Malaysia' in September, 1999 and chaired one Session
there.

Due to retire on September 02, 2020 (F/N).




JUSTICE ADARSH KUMAR GOEL

Bornon July 07, 1953 at Hissar, Haryana. Did B.A. (Hons.)
and LL.B. from the Punjab University, Chandigarh.
Enrolled as an Advocate with the Bar Council of Punjab
and Haryana on July 16, 1974. Practiced before the High
Court of Punjab and Haryana for about five years, and
before the Supreme Court of India and Delhi High Court
for about 22 years. Designated as Senior Advocate by the
Supreme Court on February 11, 1999. Elevated as Judge
of Punjab and Haryana High Court on July 02, 2001.
Appointed as Executive Chairman, Haryana State Legal
Services Authority on May 17, 2005. Appointed as Chief
Justice (Acting) of the Punjab and Haryana High Court
from May 02, 2071 till he joined as the Senlor most Judge
of the Gauhati High Court on September 12, 2011,
Appointed as Chief Justice of the Gauhati High Court on
December 20, 2011 and as Chief Justice of the Orissa f

High Court on October 12, 2013. Elevated as a Judge of i
the Supreme CourtonJuly 07, 2014,

Dueto retireon July 06, 2018 (F/N).



JUSTICE ROHINTON FALI NARIMAN

Bom on August 13, 1956. Did his schooling from
Cathedral School, Mumbai (High 1st Division, ISC). Did
his B.Comn from Shri Ram College of Commerce, LL.B.
(1st Class-2nd in the University) from Faculty of Law,
Delhi, and LLM. from Harvard Law School (Thesis on
affirmative action: A comparison between India and US
constitutional law). Practiced Maritime Law in New York
at Haight, Gardener, Poor and Havens for 1 year. Was

Solicitor General of India from July 27, 2017 to February
04, 2013. Was made Senior Counsel by the Chief Justice
of India. Justice Venkatachaliah amended the Rules in
order to rnake him a Senicr Counse| at the young age of
37 against the mandatory 45, Has practiced law for the
last 36 years. Has over 500 Reporied Supreme Court
Judgments 1o his credit. Has expertise in Comparative
Constitutional Law and Civil Law. Elevated as a Judge of
the Supreme Court of India on July 07,201 4.

He is in the Governing Board Gujarat Law School,
Ahemdabad. Is a Member of Mediation Committese,
Supreme Court of India. Has given a talk at |IC Delhi 2007
on Beethoven, |s a Member of the Delegation from the
Supreme Court of India to the Supreme Court of the
United States of America, 2002, Gave the keynote
address at the K.L. Misra Lecture on SPIRITUALITY AND
LAW along with the Chief Justice of Indis and other
Supreme Court Judges in Allahabad in 2004. Lectured at
the Bar Council of |ndia at the Supreme Court of India,
and the Delhi Law School, University of Delhi,

Has specialized in Comparative Religious Studies:
Zoroastrianism in other faiths on November 11, 2006,
Delivered the Annual KR, Cama Lecture at K.R. Cama
Institute, Mumbai on “Through the Looking Glass". Held
fortnightly Gatha classes for two years in Delhi. Lectured
in New York to the Zoroastrian Federation. Gave two
lectures in Ahmedabad at the invitation of the
Ahmedabad Parsi Panchayat in 2003, Gave
religious talks at Philadelphia in 2008, Gave
the SEARCH lecture at the IIC, Delhi in 2000.
Ordained Priest from Bandra Agiary.

Has passion for and deep knowledge

about western classical music. Great
interest in and avid reader of history,

philosophy, literature and science.

Enjoys nature walks-is a committed
daily walker.

Due to retire on August 12,
2021(F/N).



JUSTICE ABHAY MANOHAR SAPRE

Bom on August 28, 1954, Enrolled as an Advocate on
January 21, 1978, Practiced on Civil, Constitutional and
Labour sides in the High Court of Madhya Pradesh at
Jabalpur. Appeinted as an Additional Judge of the High
Court of Madhya Pradesh on October 25, 1999 and
Permanent Judge on October 24, 2001, Transferred fo
Rajasthan High Court and assumed charge at Principal
Seat Jodhpur on February 11, 2010. Transferred to
Chhattisgarh High Court and assumed charge an Agpril
23,2012 Was transferred to the High Court of Manipur as
Chief Justice and assumed the charge as the First Chief
Justice of High Court of Manipur on March 23, 2013,
Transferred as Chief Justice of the Gauhati High Court,
Guwahati and assumed charge on October 19, 2013.
Elevated as a Judge of the Supreme Court and assumed
charge onAugust 13,2014,

Duetoretire on August 27,2019 (F/N).



JUSTICE R. BANUMATHI

Born on July 20, 1955. Enrolled on January 07, 1981.
Practiced in Mofussil Courts at Harur and Krishnagiri,
State of Tamilnadu. Entered Tamilnadu Higher Judicial
Service as a direct recruit District Judge in 1988. Elevated
as Judge of the High Court of Madras on April 03, 2003.
Appointed as the Chief Justice of Jharkhand High Court
on Novemnber 16, 2013. Elevated as a Judge of the
Supreme Court of India on August 13,2014.

As President and Member of Board of Governors in State
Judicial Academy, played a key role in organizing
systematic Training Programmes for Judicial officers
and staff members. As Executive Chairman of the
Tamilnadu State Legal Services with effect from
July 15, 2013 actively involved in Legal Services and
organizing Lok Adalats. Was instrumental in recruitment
of judicial officers and staff and improving the
infrastructure of the Courts. Authored the Book "Hand
Book of Civil and Criminal Courts Management and Use
of Computers”. Involved with the publication of Hand
Boaks for the guidance of judicial officers and staff both
in the State of Tamilnadu and Jharkhand.

Duetaretireon July 19, 2020 (F/N).



JUSTICE PRAFULLA C. PANT

Bomn on August 30, 1952 in District Pithoragarh of
Uttarakhand. Got his primary and secondary education
in District Pithoragarh. Did his B.Sc. and LL.B. from
Allahabad and Lucknow respectively. Joined the Bar at
Allahabad in 1973. Entered into U.P. Judicial Service in
the year 1976 (through U.P. Munsif Examination, 1973).
Held different posts in Judicial Service at Ghaziabad,
Pilibhit, Ranikhet, Bareilly and Meerut in Uttar Pradesh.
Promoted to U.P. Higher Judicial Service in 1990. Joined
as Additional District Judge in District Bahraich. Worked
as Joint Registrar in High Court of Allahabad. Held the
post of District and Sessions Judge at Nainital befare
being posted as Registrar General of High Court of
Uttarakhand at Nainital. Appointed as Additional Judge,
High Court of Uttarakhand with effect from
June 29, 2004. Became permanent Judge of the said
High Court on February 19, 2008. Appointed as Chief
Justice of High Court of Meghalaya, Shillong in the
forenoon of September 20, 2013 and continued till
August 12, 2014. Elevated as a Judge of the Supreme
Courtofindiaon August 13,2014.

Wrote books on subjects of law including- "Marriage,
Divorce and Other Matrimonial Disputes”. His
commentary in Hindi on 'Code of Givil Procedure' won the
first prize for the year 2000 from Government of India.

Authored 'Sunder Nirnay Kaise Likhain' (How to write
good judgments) meant for the new entrants in Judicial
Services. Was the first Secretary, Judicial, of the State of
Uttarakhand after creation ofthe State.

Dueto retire on August 29, 2017 (F/N).




JUSTICE U. U. LALIT

Born on November 8, 1957. Enrolled as an Advocate in
June, 1983. Practiced in the High Court of Bombay till
December, 1985. Shifted his practice to Delhi in January,
1986. Designated as Senior Advocate by the Supreme
Court in April, 2004. Appeared as Amicus Guriae in many
matters. Appointed Special Public Prosecutor for CBI to
conduct trial in all 2G matters under the orders of the
Supreme Court. Member of Supreme Court of india Legal
Services Committee for two terms. Appointed Judge of
the Supreme Court of India on August 13, 2014.

Due to retire on November 08, 2022 (F/N).




Hon'ble Chief Justices of India
retired during 2014

Justice P. Sathasivam Justice R.M. Lodha
Former Chief Justice of India Former Chief Justice of India
Date of Appointment: 21.08.2007 Date of Appointment: 17.12.2008
Date of Appointment as CJI: 19.07.2013 Date of Appointment as CJI: 27.04.2014
Held Office Till: 26.04.2014 Held Office Till: 27.09.2014




\

Justice B. S. Chauhan Justice A. K. Patnaik
Date of Appointment: 11.05.2009 Date of Appointment: 17.11.2009
Held office Till: 01.07.2014 Held office Till: 02.06.2014

Justice K.S. Panicker Radhakrishnan Justice S. S. Nijjar
Date of Appointment: 17.11.2009 Date of Appointment: 17.11,2009
Held office Till: 14.05.2014 Held office Till: 06.06.2014



Justice C. K. Prasad Justice H.L. Gokhale
Date of Appointment: 08.02.2010 Date of Appointment: 30.04.2010
Held office Till: 14.07.2014 Held office Till: 09.03.2014

Justice Gyan Sudha Misra Justice Ranjana Prakash Desai
Date of Appointment: 30.04.2010 Date of Appointment: 13.09.2011
Held office Till: 27.04.2014 Held office Till: 29.10.2014






SUPREME COURT OF INDIA:
AN OVERVIEW

n the 26th day of
November, 1949, the
people of India solemnly

resolved to constitute a sovereign,
democratic, republic and gave
themselves the Constitution. The
Constitution established a
federation of the Union and States,
parliamentary institutions, and a
judiciary headed by the Supreme
Court of India, with High Courts for
every State, empowered to interpret
and give effect to the Constitution
and defend the rights and liberties of
all personsand citizens.

The connotation “Supreme Court of = e T h
Indig" !n:u":DkES great r?spect in mm-:!s ““hﬂdl '!"'i" Kaci 'h‘mﬁ‘ “-l dl.i 'm' i '

of the citizens of India as a pyramid gy ¢, Rajagopalachari, the last Govemor General of india fooks on
of administration of justice and

defender of the fundamentals of the |. ARETROSPECT

rule of law. The people of India firmly believe that the

country is and will remain stable with justice for all as  Itis said that — “Roots of the present lie deep in the past”.
long as the Supreme Court of India is in command of the  if one was to enter the realm of Indian legal history, there
judicial system.

g ! i

“Every citizen in this country has the right to live with dignity and honour which is a fundamental right
guaranteed under Article 21 of the Constitution of India.”"
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Supreme Court at Fort William in Bengal

is no end as to how much one can go back in terms of
time. In order to understand the present judicial system, it
may be appropriate to look at the times of the British and
take note of the major incidents which shaped the
society in 2 manner 50 as to make it receptive 1o present
judicial system which could come up and function
effectively.

King George - | issued a Charter to the East India
Company on 24th September, 1726 for bringing out
important changes in the judicial administration of the
Presidency Towns of Bombay, Calcutta and Madras. The
civil and criminal Courts established in the Presidency
Towns started deriving their authority from the King
through the Charter. This Charter brought into existence
the system of appeals from India to the Privy Council in
England.

In order, to control the acts of the East India Company, the
King in England had to intervene by bringing out
Regulating Act of 1773 published in “The Statutes At

Large”. The Act subjected the East India Company to the
control of the British Government and provided for His
Majesty by Charter or Letters Patent to establish a
Supreme Court of Judicature at Fort William at Calcutta
superseding the prevalent judicial system there. The Act
contained provision for appointment of a Chief Justice
and three puisne Judge. The Act provided that Supreme
Court of Judicature shail have full Power and Authority to
hear and determine all Complaints against any of His
Majesty's Subjects for any Crimes, Misdemeanours, or
Oppressions, committed or to be committed; and also to
entertain, hear, and determine, any Suits or Actions
whatsoever against any of His Majesty’s Subjects in
Bengal, Bihar and Orissa.

One interesting provision found in the Regulating Act of
1773 is in Clause XXl which prohibits the Governor-
General or any of the Council of the said United
Company's Presidency at Fort William in Bengal or any
Chief Justice or any of the Judges of the Supreme Court

“Court is the conscience of the Constitution of India. Conscience is the moral sense of right

and wrong of a person.

8 L svereme cownt of ndia
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of Judicature at Fort William from directly or indirectly, by
themselves or by any other person or persons on his
behalf, to accept, receive or take of or from any "Perfon or
Perfons”, {Person or Persons"} in any manner or on any
account whatsoever any “Perfent Gift, Fonation, Gratuity
or Reward, pecuniary or otherwife”, {“Present Gift,
Donation, Gratuity or Reward, pecuniary or otherwise.”}

Letters Patent establishing “The Supreme Court of
Judicature, at Fort William, in Bengal” were issued on
March 26, 1774. Itwas to be a Count of Record. Sir Elijah
Impey was appointed as Chief Justice and Roberty
Chamber, Stephen Ceasar Lemaistre and John Hyde
were appointed puisne Judges. The Supreme Court
established at Fort William was a Court of Equity. There
was provision to appeal against the orders of the
Supreme Courtto the King in Council.

On issue of Charter, on 26th December, 1800, King
George-I)l established Supreme Court at Madras with
effect from 4th September, 1801. Another Supreme Court
was established by another Charter dated 8th December,
1823 at Bombay (now Mumbai) which was formally
inaugurated on 8th May, 1824. The Supreme Courts at
Madras and Bombay were on same lines as the Supreme
Court at Calcutta.

British Parliament passed the Act establishing "The
Judicial Committee of the Privy Council” in 1833. The Act
established a permanent statutory Committee of legal
experts to hear appeals from the British colonies. Thus
the Privy Council was transformed by the Act of 1833 into
agreat Imperial Court of unimpeachable authority.

The tndian High Courts Act, 1861 was passed by the
British Parliament on 6th August, 1861 which abolished
these Supreme Courts and then existing Sadar Adalats in
the Presidency Towns and established High Courts in
their place. The High Courts were granted civil, criminal,
admiralty, vice-admirally, testimony, intestate,
matrimonial jurisdictions and had Original and Appeliate
powers. The Judicial System thus grew in India.

Sir Maurice Gwyer who was swom in as the 1st Chief Justice of the
Federal Court with Sri Shah Muhammed Sulaiman, Judge (Left}
and Hon'ble Mr. M.R. Jayakar, Judge (Right)

II. FEDERAL COURT - THE PRECURSOR TO
THE SUPREME COURT OF INDIA

Government of India Act, 1935 (26 Geo. V & | Edw. VI
Ch.2) came to be enacted on 2nd August, 1935. Part X of
the Act dealt with “The Judicature”. This Part of the Act
laid down in Section 200 that “There shall be a Federal
Court consisting of a2 Chief Justice of India and such
number of other Judges as Ris Majesty may deem
necessary, but unless and until an address has been
presented by the Federal Legislature to the Governor-
General for submission to His Majesty praying for an
increase in the number of Judges, the aumber of puisne
Judges shall not exceed six".

It was the first Constitutional Court and also the first all
India Court of extensive jurisdiction having Original,
Appellate angd Advisory jurisdiction. Law declared by the

“Besides separation of powers, the independence of judiciary is of fundamental constitutional value
in the structure of our Constitution.”’
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*Chamber of Princes” - Now part of Parliamant House

Federal Court and Privy Council had been given binding
effect on all the Courts in British India. The Federal Courl
had its inaugural Session on December 6, 1937 in
Chamber of Princess in Parliament Building, New Delhi
and sat there for 12 years until Supreme Court of India
replacedit.

The first sitting at Federal Court makes an epoch in the
history of India. The establishment of the Court
introduced a new efement in the Indian civilization one of
oldest and the greatest civilizations of the World. In
exercise of both its original & appellate jurisdiction, the
Federal Court exercised its responsibility in such @
manner that the quality of judicial capacity, fairness, and

dignity, based upon British tradition, has gained sohigh a
reputation,

Appesls from the Federal Court lay to the Privy Coungil in
London, which remained the final Arbitrator on all the
matters of Indian Legal System. The Federal Court in its
existence for 12 years left behind a considerable impact
on Indian law. The First Chief Justice of the Federal Court
was Sir Maurice Gwyer. During the period of its existence,
the Federal Court decided 151 cases on issues of
momentous importance relating to federalism, its own
Advisory junsdiction and, on matiers of Preventive
detention. In 1950, when the Federal Court ceased to
existand was replaced by the Supreme Court of India, its
Judges became the Judges of the Supreme Court of

“In a democracy, the citizens legitimately expect that the Government of the day

would treat the public interest as primary and any other interest secondary

O /] seereme comtofwdia
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Photograph of the Judges af the Supreme Court in 1950

India, carrying with them tradition of erudition,
independence and courage.

A new era in the legal history of India began on 26th
January, 1950 when the Constitution of India came into
force.

Ill. SUPREME COURT ~ AT PRESENT

“We, the people” of independent India, through
Constituent Assembly, enforced on 26th January 1950
own Constitution providing, inter alia, for replacing the
Federal Court by establishing Supreme Court of India as
the apex court in the judicial hierarchy of the land with its
seat in Delhi, The constituent assembly conceived the
Supreme Court of Independent (ndia as the "Guardian of

Social Revolution®, being a repository of all judiciat power
atthe National Level.

On January 28, 1950, two days after India became
savereign democratic republic, the Supreme Court had
its inaugural session. The inauguration took place in the
Chamber of Princes in the Parliament building, which
also housed India’s Parliament, consisting of the Council
of States and the House of the People.

Chief Justice Harilal J. Kania observed in inaugural
session that "The Supreme Court, an all India Court, will
stand firm and aloof from party politics and political
theories. It is unconcerned with the changes in the
govemment, The Court stands 1o administer the law for
the time being in force, has goodwill and sympathy for all,
butis allied to none.”

“Institutional respectability and adoption of precautions for the sustenance of constitutional values would

include reverence for the constitutional structure

supeeme courtof ndia /LU

"5




The Supreme Court established by the Constitution was
empowered with a jurisdiction incomparable to any other
apexcourtin the world. 1t could virtually hear, decide and
pronounce on any legal matter brought before it.

Chapter IV of the Constitution of India makes provision
for "Union Judiciary”. Article 124 deals with
establishment and constitution of the Supreme Court,
inter alia, prescribing its composttion, qualifications of a
Judge and mode of appointment as a Judge thereof, and
procedure for removal of a Judge from Office. There is
provision for appointment of ad hoc Judges, and
attendance of retired Judges at sittings, under Article
128. Itis a Court of Record (as per Article 129) and has all
the powers of such Court including the power to punish
for contempt.

Supreme Court of India, since its inception, has been
conferred with a jurisdiction far greater than that of any
comparable court anywhere in the World, With its
extensive powers under Articles 32 & 129 to 145 of the
Constitution, the Supreme Court stands out as the forum
for redressal of grievances and as the guardian of
liberties, rights and as the final arbitrator in most of the
disputes not only between individuals, but also between
States or between the Union and State or between
individual and State. As an appellate court, it can hear
appeal from the High Courts on civil, criminal and
constitutional matters. It possesses a specizl appellate
power to permit appeals from any Tribunal, Court or High
Court, In the years that have followed after its
establishment, this special jurisdiction has dwarfed all
others. The Court can review its own judgments. In its
advisory capacity, it answers references by the President
of tndia on any questions of law or fact of public
importance, which may have arisen or is likelyto arise,

The Supreme Court is designated as the custodian of
fundamental rights and "rule of law”. Article 144
mandates zll authorities, civil and judiciat, to act in aid of
the Supreme Court. interwoven into these power is the
power of judicial review, the power to strike down such
legislation or executive action as may be violative of the
provisions or the basic structure of the Constitution (e.q.

the distribution of power between Union and States), or
inimical to the fundamental rights guaranteed by the
Constitution. The Court has the authority to pass any
decree and order as is necessary for doing “‘complete
justice”

IV.STRENGTH OF JUDGES

The present strength of Supreme Court Judges is 31 i.e.
one the Chief Justice of india and 30 Judges. The
strength of the Judges in the Supreme Court at the time
of its inception was 8 which has been increased from
time to time by amending the Supreme Court (Number of
Judges) Act, 1965. The strength of the Judges in the
Supreme Court, as increased by amending Acts from
timetotime, has been asunder-

Constitution/ Strength Bill No.
Acts of Judges
Constitution —
Article 124 1+7=8
ActNo.55/1956 1+10=11 L.S.BillNo.44/1956

ActNo.17/1860 1+13=14 LS. BillNo.V/1960
ActNo.48/1977 1+17=18 L.S.BillNo.135/1977
ActN0.22/1986 1+25=26 L.S.BillN0.157/1885
ActNo.11/2003 1+30=31 L.S.BillNo.41/2008

V. THECOURT AND ITS PREDECESSORS:

The Supreme Court, since its inception has been nurtured
and served by the judicial vision of 41 Hon'ble Chief
Justices and 150 Hon'ble Judges till the date of
publication of this report besides the present Hon'ble the
Chief Justice of India and 27 Hon’ble Judges.

“It is always profitable to remember that a Constitution is “written in blood, rather than ink”

B /i
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RETIRED HON'BLE CHIEF JUSTICES
(ARRANGED ACCORDING TO SENIORITY)

DATE OF

N APIE(;LI'EI'?AENT APP:’S"(':TB"IE"T HEL[;E':FICE
1. Hon'ble Mr. Justice Harilal Jekisundas Kania = 26/01/1850 26/01/1950 06/11/1951«
2. Hon'ble Mr. Justice M. Patanjali Sastri 26/01/1950 07/11/1951 03/01/1954
3. _ Hon'ble Mr, Justice Mehr Chand Mahajan 26/01/1950 04/01/1954 22/12/1954
4. Hon'ble Mr. Justice Bijan Kumar Mukherjea 26/01/1950 23/12/1954 31/01/1956%*
5. Hon'ble Mr. Justice Sudhi Ranjan Das 26/01/1950 01/02/1956 30/09/1959
6. Hon'ble Mr. Justice Bhuvneshwar Prasad Sinha 03/12/1954 01/10/1959 31/01/1964
7. | Hon'ble Mr, Justice P.B. Gajendragadkar 17/01/1957 01/02/1964 15/03/1966
8. Hon'ble Mr. Justice A.K. Sarkar 04/03/1957 16/03/1966 28/06/1966
g. | Hon'ble Mr. Justice K. Subba Rao 31/01/1958 30/06/1966 11/04/1967*
10. Hon'ble Mr. Justice K.N. Wanchoo 11/08/1958 12/04/1967 24/02/1968
11. Hon'ble Mr. Justice M. Hidayatullah 01/12/1958 25/02/1968 16/12/1970
12. Hon'ble Mr. Justice J.C. Shah 12/10/1959 17/12/1970 21/01/1971
13. | Hon'ble Mr. Justice S.M. Sikri 03/02/1964 22/01/197 25/04/1973
14. Hon'ble Mr. Justice A.N. Ray 01/08/1969 26/04/1973 28/01/1977
185. Hon'ble Mr. Justice M.Hameedullah Beg 10/12/1971 29/01/1977 21/02/1978
16. Hon'ble Mr. Justice Y.V. Chandrachud 28/08/1972 22/02/1978 11/07/1985
17. Hon'ble Mr. Justice P.N. Bhagwati 17/07/1973 12/07/1985 20/12/1986
18. | Hon'ble Mr. Justice R.S. Pathak 20/02/1978 21/12/1986 18/06/1389«
19. . Hon'ble Mr. Justice E.S. Venkataramiah 08/03/197S 19/06/1989 17/12/1989
20. Hon'ble Mr. Justice Sabyasachi Mukherji 15/03/1983 18/12/1989 25/09/1990+
21. - Hon'ble Mr. Justice Ranganath Misra 15/03/1983 25/09/1980 24/11/1991
22. Hon'ble Mr. Justice K.N. Singh 10/03/1986 25/11/71991 12/12/1991
23. Hon'ble Mr. Justice M.H. Kania 01/05/1987 13/12/1991 17/11/1992
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DATE OF

ey APPSR ML
24, | Hon'ble Mr. Justice L.M. Sharma 05/10/1987 18/11/1992 11/02/1993
25. Hon'ble Mr. Justice M.N. Venkatachaliah 05/10/1987 12/02/1993 24/10/1994
26. - Hon'ble Mr. Justice A M. Ahmadi 14/12/1988 25/10/19%4 24/03/1997
27. Hon'ble Mr. Justice J.S. Verma 03/06/1989 25/03/1997 17/01/1998
28. Hon'ble Mr. Justice M.M. Punchhi 06/10/1989 18/01/1998 09/10/1998
29. Hon'ble Dr. Justice A.S. Anand 18/11/1991 10/10/1998 31/10/2001
30. . Hon'ble Mr. Justice S.P. Bharucha 01/07/1992 01/11/2001 05/05/2002
31. Hon'ble Mr. Justice B.N. Kirpal 11/09/1995 06/05/2002 07/11/2002
32. Hon'ble Mr. Justice G.B. Pattanaik 11/09/1995 08/11/2002 18/12/2002
33. Hon'ble Mr. Justice V.N. Khare 21/03/1997 19/12/2002 01/05/2004
34. Hon'ble Mr. Justice S. Rajendra Babu 25/09/1997 02/05/2004 31/05/2004
35. Hon'ble Mr. Justice R.C. Lahoti 09/12/1938 01/06/2004 31/10/2005
36. | Hon'ble Mr. Justice Y.K. Sabharwal 28/01/2000 01/11/2005 13/01/2007
37 Hon'ble Mr. Justice K.G. Balakrishnan 08/06/2000 14/01/2007 11/056/2010
38. Hon'ble Mr. Justice S.H. Kapadia 18/12/2003 12/05/2010 28/09/2012
39. Hon'ble Mr. Justice Altamas Kabir 09/09/2005 29/09/2012 18/07/2013
40. Hon'ble Mr. Justice P. Sathasivam 21/08/20